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IN THE CENTRPAL ADMIMNISTRATIVE TFIEUITAL JAIFUR BENCH: JAIFUR.

(Defezct) Date of order: 15.5.93

cr.
.

Famdhan Pairwa 2/c¢ E&hri Schan Lal Pairwa, agsed 43 vears,
resident of 7%, PBarkat HNagar, Jaipur, presently working as
Aszistant Director (Chemicals) Gr.I, S2mall Industries: Service
Institute, Govi. of India, Ministry of Industry, 36 E/:, Gandhi
Nagar, Jammu (J&0)-130004.

: Applicant
Versus

Developmenkt Commissionesr (Small Scals Induztries), SGovernment of
India, Ministvy of Industry, Nirman Bhawan, Hew Delhi - 110 011.

: Respondsants.

Mr. ¥F.C. Sharma, counsel for the applicant

CORAM:

HON'BLE SHRI FATAN FRAIASH, JULDICIAL MEMEER

(PER HON'BLE SHFI FATAll PERAI'AZH, MEMEER (JUDICIAL)

This matter haz keen rplaced hkzizre the bkench on the
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hagie of an okjescticon raised with regard teo the jurisdiction to

ider khe ©A Filed v Shri Fam UDhan Pairwa. The learned
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t
[
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Coungel for the applicant Shri I'oC. .Zharma has been heard. It is
urged by the learned counsel for the applicant that since the

provisional seniority lizt dated 22.7.199%6 (Annz.A/3) after its

¢ rublication was communicated to the applicant at Jaipur in the

year 1996 and he alsc made a vreprasentation while at Jaipur on

of action

\l'
%)

the post of Assiztant Direccor (Chemical), the caus.
arog? at Jaipur and hence thieg Trikbunal has jurisdiction to

entertain this OA.

2. It iz madse ot from the OA that the applicant 1is

presently posted and working as AssiS‘ant Divector (Chemicals)

Gr.I in thes Small Industries Service Institute, Government of
India, Ministry <f Industry, 36 EB/c Gandhi Nagar, Jamma (J3).
Rule & of the CAT (Procedure) Fulss, 1927 dezls with place of

filing applicaticona-which reads as undar:-
) P



“

"6. Place of filing applications.- (1) An application zhall

ordinarily ke filed by an applicant with the Fegistrar of

the Bznch within whose jurisdiction -

(i) the applicant is posted for the time being, or

(ii) the cause of acstien, wholly or in part, has arisen:
Providsd that with the leave of the Chairman the

application may ke filed with the Fegistrar of the Principal

Bench and subjzet t3 the crdsrs under eacticon 25, such

application zhall ke heard and diaposed of by the Bench

which has jurizdiction aver the matter.

(2) Motwithstanding anyithing conkzined in  sub-rule (1)

persons who have ceazed to ke in service by reason of

retirement, Adismizzal v terminakion of

()

ervice may at
option file an application with the Fegistrar of the Bench
within whose juriedicsticn such perscon iz crdinarily residing

at the time of filing of the application.”

On perwzal of this provisicon it is borne sub that an application
shall ordinarily be filed by the applicant with the Registrar of
the Bench within whose juriszdiction the applicant is posted for
the:time beiny or the cause of sction- wholly or in part has

arisen.

3. Prom the perusal of the reliaf clauae of the OA it is

iE]

alss made ocutb that subseguent to the provisional senicrity list,

7]
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a final senicrity list has hkeen issued by the respondent

of

i

department on S5th of Auguat, 1%97. At th2 time <f issuanc
this final sesniority list, the spplicant was posted at J & K, he
havingy Lkeen posted there in Januavy, 1297, In view oi this, not

only the applicant ie presently posted at J & B, kmt the final-

1y

ri

(]

cauge of action in vreapect of his 2enicrikty has alsc &n

within the jurisdiction of J & K.

(1O

4. The lzarned counzel rfor the applicant has <cited Prabhu

Dayal Ve. State of PFajasthan, 1995 Lak.I.C. 94 (Raj.); Modern




Lo

.,

Food Industries India Limited, Ahmedakad and others Vs. M.D.

Juverkar, 19%2 Lak.I.2. Z24 (Gujrat High Courkt), Dr. P.S. Rao

Ve. Union of India, 1972 SLFE 757 (Mysore High Court), Uma Eankar

Vs. Unicn of India, 1232 3LF 724 (Calcukta High Court) as also

Harshranjit Singh Vs. Ecard of Directore , Pashtriya Chemicals

and Fertilizers Ltd., 1997 Lab.I.C. 629 {(Andhra Pradesh High

Conr) and has tried to impress upon that since the caus

(14
C
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action has arisen at Jaipur as the provisional seniority list in

respect of the applicant was issued in the year 1523 when he was

poated at Jaipur, this Tribunal has jurizdiction to entertain

and decide this OCA.

5. A ohserv

0]
il

d earlier and having found that the
applicant being posted at Jamm & Fashmir presently also and
that the final =anss of acticzn having arizen in August 1997 on
igguance «f final senicrity 1list when too the applicant

remained posted at Jammm & Kashmir, this DA has £o ke filed by

ibunal which

Lo

the applicant before the appropriate bench of the T
has Jjurisdicticon ko try and entertain the caszzs relating to
Jémmu & Fashmir . The aufhorities 2ited by fthe learned counsel
for the applicant bkeing dJdistinguighalkle on facts are of no

asegistance and need no detailed dizcussions.

LA

ained. The

r

6. ‘ The objection'raised by the FRegistry iz =us

NA be returned to the applicant after retaining itz on2 copy Ior

the record. l 'g&/\g’ r\/&/\/

(RATAN PRAKASH)

JUDICIAL MEMBER
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